IN THE E'JTRAL ADMIN ILTRATIVE ""‘RIBINAL ; HYDERAZAD BENC&II

| AT HYDERABAD '
0.A,No.243/92 ' | Date of Order: 13,8.,1992
BETWEEN 2

1, M.Krishna Hurthy,

2. K.Chengalraya Naidu,
3. K.Remachandraiah,
4

B, Munuswamy Ny | .. &pplicents,
AN D

1. The Senior Superintendent of
Post Offices, Chittoor,
T r . Yy
e Director i Pestel Services,

.S5.R, EKurnool 4 518 (C3,

—

[\
.

Th
A

. 3. Post Master General, A.P.DL.R,,

Kurnool - 518 O3,

' 4, The Director General of Posts,

Dak Bhavan, 5Sth Floor, Sansad Marg,
New Delhi -~ 11C GO1, '

5. The Union of India, rep. by
" its Secretary to the Comnunications .
Department, lew Delhi, .. Respondents,

Counsel for the Applicants : .. Mr, Krishna Devan

ee Mr.-;V,Rajeswara Ra
for
Mr.1i.V.Ramane 454

Ghse-

Counsel for the kespondents

COR A :

HON '3 LE SHRI 1, CHANDRASEKHARA REDDY, MEMBER (JUDL. )

{Order of the Single Member Sench delivered by

1

Hon'ple Shri T,Chandrasekhara keddy, Member(Judl,) ).
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This 1s an ép?lication £iled under Section
19 of the AdminiStrativé Tribunals ACt to declare that the
applicants are entitled to get tﬁe daily allowance forrthe
pefiod of.training obtsined outsicde the heedguarters and pess
such other oréér-or Qrdaf$ as may deem fit énd-proper in

the circumstances of the case,

The fscts giving rise to tnis OA in brief

‘are s follows:

2. ‘ ‘ All the &pplicents are working as Postel
Assistants at different places in one &nd the same diﬁision
WHABEA dﬁkthe division of Zhittoor. The an»plicents were
deputed to urdergo "Induction of P.AS treining et P.T.C.,
Mysore, as per the ordefs 5f ﬁﬂe'EiLSt res~ondént dated
21,3,1290, The applicants actually underwent training'at
Mysore from 3¢,3,1990 up to 19.6.1996. The reSwoﬁdents hawve
paid oniy Travelling Allowance to the applicents for performinc
journey to Myéore where the applicants underwent the Said_
training. The epplicants were not paid DA, during the period

of trazining &t Mysore, The épplicants themselves have borne

11 the expenses at Mysore during the period of treining.

The appiiéants have filed the present CA for the rilief as

dlready indicated sbove.

3. Counter is filecd by the respondents opposing
this 04, In the counter filed by the respondents it is

maintained that the applicents are not entitled to

daily allowance for the period ol trainipg at Mysore &s L?
per the letter MNo,317/16/80-PAP dated 17.8,1987 of the
Director Generel end Subseguent clarificatory arder No.

17-16/80-PAP dated 8.3,1989,

Tt
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4. Tolay we have heard Mi,Krishine Devan, Advocate

for the applicantgend ir.V.hajeswara Rao for Mr.N.V.Ramana,
Stending Counsel for thre respondents.

}7: AW
5. ‘ Admittedly the T@pplicants Yhad gone to

MySore to undergo the srid training in persuence of the
prbceedings dated 2i;3_1990 issued by the First respondent.
The fagt/that @ll the 4 applicants herein Had'completed
training at Mysore in pwrsuance of the said orders of the

First respondent dated 21,3.1990 is not in Gispute in this
L_tHe '

¢ 5 , . . A e e d - . .
0a, Amittedly while uncdergoing &Heid treining the epplicants

should have Spewmt some amount @owards boarding and lodging

cherges, TFor all purposes it hag got to be taken that the.
applicants were "outside headguar.ers on official duty while

18 the applicents had been

fuj]

undergoing {the saidy training." So
on official duty outside the headguarters it will be fit and
proper to direct the respondents to pay the applicants the

DA to which they are entitled in accordance with rules,

-

No doubt the contenticon of Mr,V.hajeswara Rao for Mr.W.V.Ramanda

is that the said DA cannot be paid‘to them in view of the
letter dated 17,8,1987 and clarificatory @®rder dated 8,3,.1980

issuéd by the Director Ceneral, But no credence can be given

) : o { .
to the said letter and clarificatory order as already pointedout
: {

.ae it must be tegken for @ll purposes that the anplicants were on

"duty ' during the said training at Mysore, Lo they hive got tobe

paid the DA as already pointed out in accordance with rules,

6. ‘ Hence we direct the respondents t reimpurse
the applicants the daily allowence for which they &re

entitled in accordonce with rules fol the neriod of trdining

from 3@.3.1990 to 13,6.185C they had uncerwent at Mysore, ' If

* | ‘T’ N ﬁfLﬂ——qfn



any payments had alreadyrbeen made the same shall be deducted
from out of the amount that is psyable in persuance of this
orders of the Tribunal, This order shall be implemented
within 3 monthe from the date of the communiCatidn of the
same, wWith ths above s&éid. directions OB is allowed ak, The -

parties shall bear their own costs,

W
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(T .CHAIDRASERHARA REDDY ) ﬂ\ -
Member {(Judl, )

Dated : 13th August, 1992 . . .

(Dictated in the Upen Court)

eéputy Registrar{Judl,)

Copy to:=

1. The Senior Superintendent of Post Offices, Chittoor,

2. The Director of Postal Services,’A.P.S.@l, Kurnool-003,
3. Post Master General, A.P.S.R.; Kurnool-003, '

4., . The Director General of Posts, Dak Bhavan, 5th floor, San-
sad Marg, New Delhi=110 001, :

5. Secretary to the Communications Department, New Delhi,

6. One copy to Sri. Krishna Devan, advocate, 2-2~1107/A/9,
Tilaknagar, Hyderabad-44. '

7. One copy to Sri. N.V.Ramana, Addl, CGSC, CAT, Hyd-bad,

8, One spare copy.
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IN THE CENTRAL ADMINI:STRATIVE TRIBUNAL |
HYTERABAD BERCH

THE HON'BLE MR.
AND

‘THE HON'BLE MR.R.BALASUBRAMANIAN:M(2)
AND |

' THE HON'BLE ME.T.CHANDRASEKHAK REDDY s
MEMBER(J)

Amir
THE HON'BLE Mk.C.¥. KOY : MLMBEK(J)

7 ._ ) )
Dated: /5-/{/-'- 1992 :

ORBER—7" JUDGMENT

R, AufCrha/Mebslo
in-
C.A.No. '-;?/75/?’_‘
T . ANOT ' (W . B=Np

_ admitted and 1nter1m directions ' i
. 7 © issued

, Allowed.
“Tisposed of with directions
Dismissed .
Dismissed as withdrawn
. Dismissed for default : ' t\/

M.A.Crdered / ke jected \&2 .

~—No~brders as to costs, ' , .

pvm, ' " ' memsem T

,Mm Tribunat,
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